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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No0.639/2024
IN THE MATTER OF:
Sunil Kumar Gupta & Another Applicant
Versus
Department of Town & Country Planning,
Haryana and Others Respondent

REPLY ON BEHALF OF RESPONDENT NO. 5 I.LE. HARYANA

RENEWABLE ENERGY DEVELOPMENT AGENCY

MOST RESPECTFULLY SHOWETH:

g That present Original Application has been filed by the applicants
alleging non-compliance of conditions of Environmental
Clearance granted for the project developed by AVL
Infrastructure Pvt Ltd. In those alleged non-compliances,
absence of solar water heating system in each building block has

also been alleged.

2 That answering Respondent No. 5 i.e. Haryana Renewable
Energy Development Agency (herein after referred to as
‘HAREDA’), is the State Nodal Agency for coordinating all
activities relating to Renewable Energy Development including
generation of power using non-conventional energy sources as

per the Haryana Govt. Policy for Promoting Generation of
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Electricity through Renewable Energy Sources Notified vide
no.22/69/2005-5P dated 23.11.2005.

It is pertinent here to mention that the Answering
Respondent has no relation what so ever with regard to granting
licenses for development of houses /buildings/ housing colonies

/Group Housing Societies, etc.

That the State Government from time to time while exercising
powers under the Energy Conservation Act, 2001 comes out with
various orders/ notifications/ directions and amendments therein
for efficient use of energy and its conservation in the State of
Haryana, such order dated 29.07.2005 with regard to mandatory
installation of Solar Water Heating System. Copy of Order
NO.22/52/05-5Power dated 29.07.2005 is annexed herewith as

ANNEXURE-R/M.

That the petitioner has enclosed environmental clearance dated
26.11.2015 issued by the State Environment Impact Assessment
Authority, Haryana, Panchkula imposing the condition of
provision of the solar water system as per norm specified by

HAREDA and shall be made operational in each building block.

That consequent upon review of the Solar Water Heating system
Programme, the State Government vide its order dated 14"

March, 2016, amended the notification dated 29.07.2005 and
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has omitted the mandatory use of solar water Heating systems.
Copy of Order dated 14.03.2016 is annexed herewith as

ANNEXURE-R/2.

6. That in view of the said amendment, issue of installation of Solar
Water Heating System is not under the purview of answering

respondent.

In view of facts and submissions made herein above,
present Original Application may kindly be dismissed qua the

answering respondent.

Place: Panchkula \,/)
Date: 3 December, 2024 P

(Vishal Bhatnagar)

Scientific Engineer-A, New & Renewable Energy Deptt.,
Haryana & Renewable Energy Development Agency
(For Respondent No.5)

clentific Engineer {/—\,' 4
HAREDA, Panchkula
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HARYANA GOVERNMENT Sin Y
RENEWABLE ENERGY DEPARTMENT S
Order
The 29th July, 2005

No. 22/52/05-5P.—In exercise of the powers conferred by Section 18 of the Energy Conservation Act, 2001 (52

0f 2001), the Governor of Haryana hereby issues the following directions for efficient use of energy and its conservation
in the State of Haryana, namely :— : i :

F &

Man latory use of Solar Water Heating Systems
L. Teuse of solar water heating systems will be mandatory in the following c;&goﬁes of builrﬁngs. namely :—
() Industries where hot water is required for processing. ' :

ii) Hospitals and Nursing homes including Government Hospitals.
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(iii) Hotels, Motels and Banquet halls.
(iv) Jail Barracks, Canteens.
(v) Housing Complexes set up by Group Housing Societics/Housing' Boards,

(vi) All residential buildings built on a plot of size 500 square yards and above falling within the limits of

(vii)  All Government buildings, Residential Schools, Educational Colleges, Hostels, Technical/Vocationa:

Universities etc.

2. Haryana Renewable Energy Development Agency will act as an approved source for supply and installation
of solar water heating systems in the State 1o ensure the installation of optimally designed quality systems as per the:
specifi:ations.

3. All the line departments like Town and Country Planning Department, Urban Development Depariment,

Public ‘Norks Department (Building and Roads), Housing Board, Public Health Department and Architecture Department
will amend their rules/bye-laws within a period of two months from the date of issue of this order to make the use of solar

Wwater hzating systems mandatory.

. These departments will also designate a district and a state level nodal officer to monitor and revort the
progres; of enforcement of the State Government decisions to the Department of Renewable Energy, Haryana on
Quarter y basis in the prescribed format. :

2 Mandatory use of Compact Flucrescent Lamp gCFL)‘ in Government Buildings/Government Aided
Institut ons/Boards/Corporations o

!. The use of incandescent lamps in all new buildings/institutions constructed in Government sector/
Governrient Aided sector/Board and Corporation/Autonomous bodies is banned with immediate effect,

2 It will be mandatory that in existing buildings the defective incandescent lamps when replaced, would by
replaced by only compact fluorescent lamps (CFL).

3. Power utilities wil] affect necessary modification in the load demand notices within two months time from

the date of issue of this order to promote the use of Compact Fluorescent Lamps instead of conventional bulbs whily
releasing /sanctioning new connections/loads.

3 Mandatory use of ISI marked Motor pump sets, Power capacitor, Foot/Reflex valves in Agriculture Sector
L. For all new tubewel] connections, the use of IS] marked pump sets and accessories will be mandatory.

2. Uttar Haryana Bijli Vitran Nigam/Dakshin Haryana Bijli Vitran Nigam will make the amendments in the |oa:
demand rotices for tubewel] connections within two months time from the date of issue of this order to ensure use of
only ISI rarked pumps in the State,

4, Promotion of Energy Efficient Building Design

1. All the new buildings to be constructed in the Government/Government Aided sector win inf:sr:.v.:rﬂe.::::rg:,-

efficient tuilding design concepts including Renewable Energy Technologies with effect from 30th June, 2006.

2. The Architecture Department will ensure the incorporation of energy efficient building design concepts in
all buildings to be constructed in future in the Government/Government Aided sector. A committee shal] be formed in
the Architecture Department to examine all new building Plans/drawings to be constructed in the Governmeni/
Government Aided sector to ensure that all the features of the energy efficient building design concepts, have been
incorporat d in these. iy :

3. The Architecture Department will desi gnate a nodal officer for coordination and monitoring of these measures
who will r¢ port the progress in this regard to the Director, chewabic Energy Department, Haryana.

The above orders Supersede all previous orders in this matter and come into force with immediate effect.

S.C. CHAUDHARY.
Financial Commissioner and Principal Secretary 1o
Government Haryana, Renewabie Energy Department
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Annexure -R/2

4002 HARYANA GOVT. GAZ., (EXTRA.), MAR. 14, 2016 (PHGN. 24, 1937 SAKA)
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HARYANA GOVERNMENT
RENEWABLE ENERGY DEPARTMENT
Order

The 14th March, 2016

No.22/52/2005-5 Power.— In exercise of the powers conferred by section 18 of the Energy Conservation Act,
2001 (Central Act 52 of 2001), the Governor of Haryana hereby makes the following amendment in the Haryana
Government, Renewable Energy Department, Order No.22/52/05-5Power, dated the 29th July, 2005, namely:-

Amendment

In the Haryana Government, Renewable Energy Department, Order No. 22/52/05-5Power, dated the
29th July, 2005, Para 1, ¢ Mandatory use of Solar Water Heating Systems” shall be omitted.

ANKUR GUPTA,
Principal Secretary to Government Haryana,
Renewable Energy Department.
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